
 

 

 

 

13.05.2022 

 

Complainant is present. 
 

Today is fixed for order.  
 

I have gone through the complaint petition, the statement 
of the complainant recorded under section 200 Cr.P.C. as 
well as the statement of the witnesses recorded under 
section 202 Cr.P.C 
 

The brief facts of the complainant’s case is that the accused 
persons are his wife, father-in- law and mother-in-law. On 
21.10.2019 the complainant married the accused Mamtaz 
Khatun according to Islamic rites and laws and thereafter 
they started to reside together as husband and wife. After 
marriage the accused on the instigation of her parents 
frequently visited her parental house and kept contact with 
her earlier lover. She captured photographs with him and  
forwarded those photographs to the complainant and she 
told him that she was forced to get married with the 
complainant. The complainant requested the accused to 
maintain a peaceful conjugal life with him and  she stayed 
peacefully with him for one month but thereafter she again 
returned back to her parental house after fifteen (15) days. 
The complainant told the accused that he will not give any 
talaq to her for which she started to fight with the 
complainant and pushed  his mother towards the ground. 
The mother of the complainant received injury and was 
provided treatment at the hospital . The complainant 
further submits that the accused without his knowledge 
took away the gold and silver jewellery and thereafter sold 
it. On 26.07.2020 a male child was born out of the said 
wedlock. The accused returned back to her  parental house 
with her minor son and at the time of leaving she took 
away Rs.90,000/- (Rupees Ninety Thousand Only) out of 
Rs.2,00,000/- (Rupees Two Lakhs Only) which was 
entrusted to her from the sale of land.  
 
 
 



 

 
 
 
 
On perusal of the materials available in the case record it 
transpires that a prima facie case under section 406/352 of 
Indian Penal Code is made out against the accused Mamtaz 
Khatun. Accordingly cognizance is taken under section 
406/352 of Indian Penal Code. 
 
Issue summons to the accused Mamtaz Khatun.   
 
Complainant to take steps.  
 
Fixing  29.07.2022 for appearance/report. 


